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(d) Improvement in the working of
the office is under review. In regard
to part (b) of the question, it is the
policy of the Department to meet the
.sudden increase of traffic and absen-
leeism of staff by employing staff on
-over-time. Such an arrangement is
both economical and convenient.

Kavali Canal Scheme

2279 Shri Osman Ali Khan: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether Government have san-
ctioned the Kavali Canal Scheme in
Andhra Pradesh; and

(b) if so, the details thereof?

The Deputy Minister of Irriga‘ion
and Power (Shri Hathi): (a) The ans-
wer is in the negative.

(b) Does not arise.

Propaganda against Family Planming

2280. Shri Balakrishnan: Will the
Minister of Health be pleased to state:

(a) whether Government are awarc
that some newspapers are doing pro-
paganda against the scheme of family
planning;

(b) how far such propaganda has
.affected the scheme; and

(c) what action is proposed to check
such propaganda?

The Minister of Health (Shri Kar-
markar): (a) Yes, Sir. Some papers
have published reports not favourable
to the scheme.

(b) The propaganda against the
Family Planning programme has not
affected it as the programme is re-
ceiving support from the people.

(c) Tt is not proposed to taken any
action to check the propaganda
against the programme. Family
planning is considered necessary to
.ensure health, harmony and happiness
of every father, mother and their
-children. It is a social policy regard-
ing family welfare giving the right
4o every family to have children by
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their own choice. The rate of in-
crease of about 2 per cent. per year
of population cannet be viewed with
complacency. Population should be
stabilised to suit the resources of
the country. The stabilisation of
populatien is, therefore, considered an
essential element in the strategy of
development. The family planning
services are offered entirely on
voluntary basis. Family planning is
a people’s programme with Govern-
mental assistance which also respects
and appreciates the point of view of
conscientious objectors.
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Central Storage Depot, Kanpur
2282, Shri S. M. Banerjee: Will the

Minister of Food and Agriculture be
pleased to state:

(a) whether allegations have been
made by some contractors against the
contract  of loading, unloading and
transport of foodgrain bags at Central
Storage Depot, Kanpur against the
tender dated 18th June, 1960;

(b) if so, the details abdt this con-
tract; ’

(c) the nature of allegations; and

(d) whether Government have ir-
vestigated the allegations?

The Deputy Minister of Food and
Agrieulture (Shri A. M. Thomas): (a)
to (d). Open tender notice was issued
in May, 1960 for appointment of a con-
tractor for handling and transport of
foodgrains at the Central Foodgrains
Storage Depot at Kanpur in Septem-
‘ber, 1960 when the previous con-
tract was due to expire. Tenders
were received in June, 1960 and
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these were opened in the presence
of eleven parties who responded
to the open tender notice. No pro-
cedural irregularity was noticed and
necessary calculations were made on
the basis of the pattern of service in
the previous year, as is done in all
cases. It was found that the previous
contractor was not the lowest ten-
derer. In July, 1960, when it was
decided to appoint the lowest tenderer
representations were received from
the previous contractor and two other
printing firms apparently controlled
by the previeus contractor It
was alleged in the represen-
tations that it was not neces-
sary to provide for services relating
to stencil marking on bags and
standardisation of bags and, therefore,
these services should he left out of
consideration in the costing. On re-
ceipt of the allegation the case was
fully examined and it was found that
the previous contractor had, in fact,
asked for payment for marking of
bags at a much higher rate than what
was received in the new tender. The
service of standardisation was also in-
cluded in the previous contract. In
view of these reasons, it was not
considered necessary to revise the
earlier decision to award the con-
tract to the lowest tenderer.

Lahori Gate Contractor

2283, Shri B. K. Gaikwad: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that the con-
tractor doing the job of loading ani
unloading on the Lahori Gate Rail-
way Station, Delhi has been removed
by Government and the job is being
done departmentally;

(b) whether it is also a fact that
the labour jamadars of the labourers’
gang have been removed because they
demand the labourers’ dues;

(c) whether it is also a fact that the
labourers have not received their dues
from the contractor; and

(d) if so, the action taken thereon?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) Yes.





